
Misc (Bail) Case No.38 of 2021.

08.04.2021.

                   Learned Advocate representing accused filed hazira.

     Seen Bail  Petition No.408/21 filed by Pallabi  Das u/s.439 Cr.P.C  in

connection with Behali  P.S. Case No.12/2021 u/s.376(D)/511/34 IPC praying for

releasing accsued Babumoni Das alias Bumoni on bail  on the ground that the

accused above named is innocent and not in any way involved in the present

case  but  has  been  arrested  merely  on  suspicion.  The  accused  person  is  a

permanent resident within the jurisdiction of this Court and if he is allowed to go

on bail, there is no chance of absconding and he shall abide by any conditions

imposed by the court granting bail.

Heard the learned counsel for both sides.

Learned counsel representing the accused Babumoni Das submitted

that the alleged incident is not probable on the face of the contents of the ejahar

itself  and but  police  has arrested the accused merely on suspicion and since

12.02.2021 he is in jail hazot. The accused being the sole earning member of his

family which consists of his wife and three minor children, are suffering a lot for

their livelihood. Hence, she has prayed for releasing the accused on bail.

On the counter learned Addl. P.P raised objection towards the prayer

of bail of accused Babumoni Das on the ground of the nature of the offence and

involvement of the accused concerned.

Received the C.D and perused the same.

Upon perusal of the case diary it appears that there are sufficient

incriminating materials against the accused Babumoni Das and the gravity of the

offence is heinous in nature whereas investigation of the case is in progress.

Considering  the  above  aspects  of  the  matter,  prayer  of  bail  of

accused Babumoni Das stands rejected at this stage.

Return the C.D to the I/O.

Inform I/O accordingly.

     With the above order this Misc (bail) case stands disposed of.


